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ORDER 
 
 

  This assessee’s appeal for assessment year 2018-

2019 arise against the CIT(A)-1, Nagpur, Nagpur's Order 

No.CIT(A)-1/ 117/2019-20, dated 22.07.2020, involving 

proceedings u/s.143(1) of the Income Tax Act, 1961 (in short 

“the Act”).     

  Heard both the parties. Case file perused.  

2.  It emerges during the course of hearing that the 

assessee’ herein is aggrieved against both the learned lower 

authorities action disallowing it’s club expenditure claim of 

Rs.1,29,370/- as per DCIT, CPC, Bangalore’s “processing” 
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dated 18.01.2019 as upheld in the CIT(A)'s lower appellate 

order under challenge.  

3.  It is in this factual backdrop that the sole 

substantive issue which arises for tribunal’s apt adjudication 

is legal in nature since the assessee’s stand is that the same 

ought not to have been disallowed in sec.143(1)(a)(iv) of the 

Act.  

4.  The Revenue has strongly supported both the 

learned lower authorities action making the impugned 

disallowance by way of “intimation/processing” under the 

foregoing statutory provisions.  

5.  I have given my thoughtful consideration to the 

foregoing vehement rival stands and find no merit in 

Revenue’s arguments supporting the impugned 

disallowance(s). This is for the precise reason that 

sec.143(1)(a)(iv) comes into play only as “disallowance of 

expenditure indicated in the audit report but not taken into 

account in computing the total income in the return.” The 

Learned DR failed to pin-point any such indication of the 

impugned disallowance(s) in assessee’s audit report. That 

being the case, this tribunal is of the considered opinion that 

both the learned lower authorities have erred in law and on 

facts in making the impugned disallowance. The assessee 
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succeeds in its instant sole substantive grievance in very 

terms. Ordered accordingly.  

6.  This assessee’s appeal is allowed in above terms.   

               Order pronounced in the open Court on 03.05.2024.  

      Sd/- 
        [SATBEER SINGH GODARA] 

                JUDICIAL MEMBER                    
 

 
Pune, Dated 03rd May, 2024  
 
VBP/- 
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